
L 

O-cke- J-' 0 1L1 

NOTES OF THE REGSTRY 

--- 	----- 	, 

k 

ORDERS OF THE TRU3UNAL 

Order dated:22.12.05 
- - a - - flea - - - -- - 

Non-payment of Gratuity (pertaining to 

the per i al of service rendered by the husband 

of the Applicant as a Casual Khalasi beten 

1965 and 1991) is the subject matter of 

challenge in this Original Application,filed 

under Section 19 of the Administrative 

Pr ibuna is Act, 1995, 

The. husband of the Applicant was 

engaged as a Casual Khulasi under IøI/D/JJKR 

(S..Railways) since 31.05.65. With effect 

from 01.01.91, the husband of the Applicant 

was granted temporary status under the 

Railways. The service of the husband of the 

Applicant was regularized by an order dated 

13 .02 • 91 with effect fr an 01 .02.91. By issuance 

of a, Circular No. 130/2000 dated 30.06.2000, 

the Raily Board provided gratuity to the 

casual iaborers for their pre..temporay 

status penal with simple interest. A copy 

of the said Circular order 130/2000 dated 

30.06.2000 has been filed in this case as 

Annexure-A/5. The husband of the Applicant 

died premature ly while still in service on 

22.09.02 for which family pension benefits 

already been extended to the Applicant. 

On 07.01.04, the Applicant subitted her 

claim fcr payment of gratuity in terms of 

ilway Board Circular No. 130/2000 dated 
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30.06.2000 • No heed having been paid to the 

said grievances/claims of the Apolicant, she 

has filed the present Original AopliCation. 

Despite notice, the Railways has  not 

yet filed any Co.inter, Hover, Mr. R.CRath, 

1tanding Counsel f or the Railways, On 

whom a copy of this Original App licati on had 

already been served, was heard in the natter. 

On the face of the Railway Board Circular No. 

130/2000 dated 30.06.2000, the deceased 

Railway employee was entitled to gratuity for 

the period he served as a Casual Khalasi 

prior to the date of his getting the temporary 

status. In the said premises, this Original 

kplication is hereby disposed of with d irectix 

to the Respondents to pay gratuity, as due 

and admissible under the rules,taJ the husband 

of the Applicant/to the Applicanb within a 
1 

period f 120 days. 

With the af ore said oh serva t ion and 

direction, this O.A. stands disposed of. 

Send copies of this order to the Respon- 

dent* and to the Applicant in the addresses 

given in the Original Application. Free copies 

of this order be also haixied-over to the Id. 

Counsels appearing for both the parties. 

A copy of this order be also sent to 

the PA and CA() of South EasternRailways at 

Garden Reach, Kolkata: who should assist the 

present izespondents 4oxpeditious redressal 

frthe grievances of the Apf,licant. 

Member (Judicial) 


